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SL.No.  Nam=ofthc firm Foreign equity  Yearx  Present Long Rcseznl'cnf
equity terms Surplus,
loans
1 2 3 4 5 6 7
1. M/s. Ethnor . 7570 1974 n.a. n.a. n.a.
{Allindircct) 1975 5*00 034 4 by
1976 n.a. n.a. n.a.
2. M. Roussel Pharm, Lid, 66-67% 1974 6 ng 3'59 a8 11
(including 1975 6151 G501 Ui+ Gg
39345 indirect) 1976 Grry 11040 746y
3. M's. Wander Limited 4% 1074 1500 2B-Gy 1
’ {including g, 1975 1500 46+ 58 Do
indirect) 1976 n.. .. n.a.
oM owSaade DL 477 5% 1074 tri-an 7103 37709
* £ Seade f'in(‘illll'ling !Q;_-‘. By nn Hr-n2 ET T
fogseg indireat) 1956 SRR Hi° 50 A Uy
G0 M Boahring e Keoll Lo 1 15-4% In74Ts Don 5500 21544
fincluding 875 1975-76 49070 hl\' 42 atian
inlirect) 1976-77 475 797 205y

Optees of Hubli Division Transferred
to Southern Railway

13249. SHRI A. K. RAJAN: Wi the
Minister of RATLWAYS be pleased to
state:

(a) whether all the optees of the
Hubli Division have been transferred
to Southern Railway; and

(L) if not whether their case will
be considered when the new Triven-
drum Division is formed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Optees
of Hubli Division have beey transfer-
red to Southern Railway to the extent
they could be accommodated on that
Ruailway.

(b) No final decision has so far been
taken in regard to the formation of
the new Trivendrum Division. Only
if additional postg are sanctioned will
the question of giving options arise,

M/S. Philips Petroleum Company

1330. SHRI VIJYA KUMAR N
PATIL: Wil; the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government are aware
of the fact that the Phillips Petroleum
Co. an  Amecrican Multinationai had
bren indicted by the Federal Grand
Jury in Tulsa, Oklahema (U.S.A.)
tor violalinn of 1ax laws and  that
three of its oxecutives ineluding the
C! airman had been jailad for a period
of five years on charges among others
of bribing their foreign agents; and

() if so, furnish details of actlion/
proposed against this reason for delay
in taking action?

THE MINISTER OF PETRO!LEUM
CHEMICALS AND FERTIL)
ZERS (SHRI H. N. BAHUGUNAY
(a) and (b). The Federal Grand
Jury in Tulsa, Oklahoma, USA
had conducteq investigation on the
tax law violation by the Phillips
Petroleum Company of U.S.A. In
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the indictment filed in the US District
Court, the Grand Jury indicated Phil-
lips Petroleum Company and some of
its executives on geven counts. Some
of these relate to Company’'s failure
10 show in its tax returns, —money
received from Cochin Refineries Ltd.
in India as Technical Services Fee,
The Chief District Judge in Tulsa has
dismissed the entire jndictment of
Phillips Petroleum Company and all
other defendants. Subsequently, the
Department  of Justice of USA filed
a criminal  indictment against the
Phillips Petroleum Co. including the
charge among the others that the
Company failed to report in its tax
veturn incomes received from Cochin
Refineries Ltd. In the criminal suit,
the US District Court for the Nor-
thern Distriet of Oklahoma found
Phillips Petroleurn Co. guilty and
levied a total fine of $ 30,000

Government have no information
regarding three of its executives in-
vluding Chairmap being jailed for a
period of five vears on charges among
nthers of bribing their foreign agents
ngents.

Government of India cannot take
anv action on Phillips Petroleum Co.
nf U.S.A, for the violation of the tax
taw of that country.

Purchase of Pessian and H.D.P. bags
by fertilizer plant at Panippat

1331. DR. SAROJINI MAHISHI. Will
e Minister of PETROLEUM, CHE-
\ICALS AND FERTILIZERS be
sleased to state:

(a) whether Government have en-
quired into the working of Fertilizer
vlant at Panipat;

(b) whether this Fertilizer Unit has
recently purchased Hessian bags and
HD.P, bags, if so, what are the details
in this regard includig the rates at
which the purchases were made;

(¢) whether quotations were invit-
ed from the dealers; if so, what are

the details of the quotations submit-
ted by each dealer; and

(d) what is the period of contract
of the present suppliers?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHR! H. N. BAHUGUNA):
(a) No, Sir. Government have not
felt the need for a general enquiry
into the working of the fertilizer
unit of M/s. National Fertilizers Ltd.
coming up et Panipat.

(b) and (d). M/s. National Ferti-
lizers Ltd. who are implementing the
Panipat, Bhatinda and Nangal Expan-
sion projects invited tenders in May,
1978 on an All India basis for the
supply of around 60 lakhs ( 25 per
cent) hags for packing ara for heir
requirement for the above plants for
the poriod August. 1978 to  March,
1979, Individual units did not invite
tenders NFL have awarded a con-
tract for the supply of 40 lakh bags
for the three units on M/s Haryana
Jute and Laminating Works, Calcut-
ta at total approximate price of Rs.
381.86 per 100 hags F.O.R. Panipat
including sales tax (which consists
of a fixed component at Rs. 113.85 per
100 hags F.O.R. Calcutta) and another
contract for supplv of 6 lakh number
of bags on M/s. India Burlap and
Laminating Works at total approxi-
mate price of Rs. 384.32 per 100 bags
FO.R. Panipat including sales tax
(which consists of a fixed component
at Rs. 145 per 100 bag: F.O.R. destina-
tion).

The Panipat unit has not issued any
purchase order against the said con-
tract. or purchased jute bags/HDP
bags from any other source. The unit
i cxpected to issue purchase orders
for its requirement, after the start up
of trial production some time in realy
1979 against the contracts in force at
that time.





